ﬁlﬂ. MIMATI BHARGAVI THANK-
APPAN will the Minister of LABOUR AND
REBABILI‘I ATION. be pleued to atate :

(u) the names of the Cloth Mxlll in the State
of Kerala which have not depomed the
amounts of Provident Fund of the Workers as
also the amount due from each Mill till the 31at

October, 1971 ; and .

(b) the action taken against ‘those Mills und
the outcome thereof P

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) and (b). A statement showing the
names of the un-exempted establishments
engaged in the Scheduled Head “Textiles” in
Kerala which defaulted in payment of Pro-
vident Fund Contributions of Rupees one lakh
and above as on the 30th June, 1971 as
furnished by the Provident Fund authorities
together with the available information regard-
ing the action taken to recover the dues is
placed on the Table of the Sabha, [Placed in
L:brary Ses No. LT—1201/711.

Expnditm Incurred on the Shifting of
Head Office of Natiomal Development
».  Corporation to Hyderabad ,

- %419, SHRI BHOGENDRA JHA: Wil
the Minister of STEEL AND MINES be

‘pleased torefer to thereply given to Unstarred
Question No. 788 on the 18th November, 1971

regarding the shifting of Headquarters of
National Mineral Development Corporation to
Hyderabad and - state the number of times

during the last twelve - years the Corporation’s

Head' ‘office - has ‘shified from one  place to
‘ nnq@her and the total oxpendnture thul meuned
gheweach qlnftmg? :

THE MINISTER OF STBEL
MINES (SHRI 8. MOHAN * KUMARA

 MANGALAM) :. During the last 12 years ‘the
_hldonthe’rtb!a?

nmuredoﬁuatthcﬁmﬁonhu

‘ .‘md‘ihbwmchuhtdmbe:hmdfmm .
. build wmheriaﬂelhimw.h .
' lddlmn, in 1963 moﬂhemvﬁumofm:-_

Head Office were shifted from Delhi to Faridas

bad, ‘tome of which were: brought backte

| .deumg.mwmmmmm

theoe duﬁ:l was appronmndy Rs, 25.0)0[. i

*420, SHRI ROBIN KAKOTI: Will the
Minister of EXTERNAL AFFAIRS be plemd
to ltltc H

(u) whether a Governmcnl nyled as: “Hm ‘
Kin Government” has been formed by a sec-
tion of Rebel Nagas in Tuen Sanz lm wnthin
Naguhnd ;and g

(b) xf 0, the reaction of Governmcnt thete-
to? : .

THE DEPUTY MINISTER IN THE‘
MINISTRY. OF EXTERNAL AFFAIRS
(SHRI SURENDRA: PAL SINGH) : (a) Yes,
Sir. Itis an outcome of further rift among
the underground Nagas who are already
suffering from factionalism.

(b) Govemmcnt have made thcu' pont:on
clear on the queition of holding further talks
with Underground Nagas on several occasions
in the past. A solution of the Naga problem
was reached with the Naga leaders in 1960 and
Government do not intend holding sny ﬁmhet
political talks with the Underground thu

Guiding Princlples for Asbitrators

. 2580, 'SHRI OHANDRA SHEKHAR -
SINGH : Will the Misister of LABOUR
AND REHABILITATION be plalod to
state: : - i

(n) whethcr the National Arlntntton Pm- “
1motion Board has prepared or formulated . any
gmdmg principles or procedures for Atbitrators

“in deulmg mth the .- vanoul lrbum.timc;lm -

(b}xfm,whétheracopy wmu '





